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F.3T. 2544(37).— ST, TEE TATHT €Y 72 976 (01) Ireae forties, Rt dsiga #ramaT
HFTT Fa7 6-3-680/8/3, Tru=-03, TAI Hiorer, FTUHAT AT, ST HIA A, HIWTSNET, TaETE -
500082, TTTT, AT § fRuq g, 7 Tiai®as o “Hed vdlet {14 aree arh (01) wreae forfies &
AL TR F Feed Torel & 250 AIMATE T TaT ST TS % o safaefEadt wae #:727 gq gafaee
TUTSAT” o Tgd Aaige AT Are aagr & forg fEea stterf==m, 2003 #T 9T 164 % favid STiedhd
FIA 7 e AT )

ST STath, foa #amer, 9T a7 oo+ 9 /. No. 25-17/43/2025-PG &A1+ 05.05.2025
F BT SR ASHT B Ut & e arh (01) wreae forfies v st y=or & w4 S § 250
TRITETE ¥ Ta Fofl THATSTAT 3 oI e (3T a1 Fed 50 STa 09 JOTei” 3 ST o aTel Savge
TTEATHE T2 & foru fe=a s =as T 9T 68(1) F siavid Td TqHIaT JaIT T AT|

AT U HE g 91 (01) WrEae ffies 7w quE 9=t @ B3 GRS #) RE i
24.08.2025, =t RBat femT (Reat #) fadi® 24.08.2025, srg=atia (I #) i+ 24.08.2025 3
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AT & AT g Tord faqi 13.09.2025 | W AT o o1 Teqriad srafaerd 7T 9% Toh1erd i
AT | 2 AL & e e Sear f feoafori / srsameres 7 7R F3d gu Fifeq Y1 Ham am =96
TeATT, HEH TATHT HIET s 974 (01) I=ae rffes 7 17.03.2026 f&ATha UF gawamaT Joqa 4T,
ST =TT ¥ TS 8 o AT FETE o AT 1T Ud S0 TR G50 § TRT9 6] arrg o 2
HEI 5 AT IS T/ AATIEA ITH T2l gl

T T e o A aterf=am, 2003 FT 9T 164 F Siavid Sraee ST “HEd Tre d1er
AL qTH (01) IT=de e &l A TS F Fgel ol § 250 AT it 989 FT TFNET & o
FATF AT T&TH Fled g SIHTHT TUTEAT” F Tgd Aavge STaTHe AT aar & o 38 o T aieat

T&TH FA T AL AT 8, ST AT ol ITH ATATH, 1885 % TZA ol ITF o TITSIT % [oIT qLRTT
BT ST 7oA ARferd foha 0 ST 72 Ud @FF I7 9 Th1< ol SITIAT ST AL 6 1 %
T, ST ITTEEREoT T ITH &1 T6 FTSHT & Siaid M ied Savgs e A2 &

(i) TETHT HET A uTk (01) WA forfies &7 wegadT gaeca (SHed Fa=are, geaew M4, granE]
AT, Fel [OTAT, AT TR9T) - TATET FATAAF TTT e [ITHEE T ToRT £ (S Fa=are, Jqraett T4,
TETRT AT, Fe{e [oTdT, SATer T29T) 400 FaT THHT AT STHT el 92|

U JTSTAT o S(ad AGLRS STATHLT TS 3Tl Ta9T F (Aiiha T, Fwai < gl T gy,
S T H, I ATITE F I A= | gree oI

#.9. UEEIEIC] qgate | e | =
1- [IETFE, geacH BIeET | e
2- [FATfY, ATV, AWTATEAE A, ST | FA
3 (=T FgTa, W FIgET, AenEted, TEeigs, Avdes, Afoghd,| 3T el
AT, e, HEALTHS, FTRLEl, STHTH, T T, gAg
4 [Serqd, FRERgE, ey, e, R T | A
5 [EreRTee, T, GTTee, TeAted, SISATAATE, qEae, Bl s, (A 5| #NA [
R, W s, A o
6 [T EINEIEU I G
7 [T T | w
8 [ETeT, ETelT AieT, Wi esher HIgTeT, ATATe ST, TFATETS!, FaTqed|  1eda | HTI

A, ATAATHGA (G Hae o T, Fo=d G, I3 931, 969 Tdt dief aes 91 (01)
TTeae forfiiee FiT S Aravge SiafHeM ATed &l @ & forw T it erforat Referfaa Meeet ug odt
& AT Y& AT &, ST ATATT ot T TSI, 1885 & T Sl AT o SHTSI o (10 FLHhTT ZIT ST
AT AT (T T SANTE AT Td GET AT TH THTL 0l TATIAT 1T LT o6 ST o o, s
SITTErHT0T T T 8-

i. A ATHIEA 25 I [T Y& 6T STrar gl
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ii.  STAEE F TEATAT AT 0l SITIAT & TF HA1Sd TEHLO FAATq T HahEm, od, T
TISTHT, TT TSTHE 1TSSl GgAtd ITH HAT R

iii.  wrerae 7 T wfafaer, 2003 % qEd | i F gy A R T g, O e o,
AT T fe o ARIEi/ARarst w1 9T FEAT g

iv. ST g AT 6 [aed A reren/qed faea MLTers & SIHIad & TETd of ATed &1 TaTe H|

V.  IE ATHIGH SAEe g (a=d A=, 2003 o YTAETH1 3T IHF qad aaTT T (HFHT T AT
EIEREICEREAUS IEE I R IE ]

vi.  HEE TAET HE AR 9T (01) YTEae e #T fEea e & a5 BEme ud T rreenon
ToATlR, | SAUTErd SATATT FT ITH FIA F a8, 34 Haid f6=q arigwao & fHea Fer  aa@

TEIT HTAT g

[T, . 25-16/42/2026-9Ta< e (TH3HT)]

TH AU, F37 Y9TE, d9¢ qr=a (Fsh)

MINISTRY OF POWER
ORDER

New Delhi, the 15th May, 2026

S.0. 2544(E).— Whereas, M/s ABC CT RE PARK (01) Private Limited, having its registered address at H. No.
6-3-680/8/3,PNO-03, 2™ Floor, PMR Plaza, Thakur Mansion Lane , Somajiguda, Hyderabad — 500082, Telangana,
India, has applied for authorization under Section 164 of the Electricity Act, 2003 for laying of overhead transmission
line included in the transmission scheme, “Transmission system for providing connectivity to M/s ABC CT RE Park
(01) Pvt. Ltd. for its 250 MW wind power project in Kurnool District, Andhra Pradesh.”

And whereas, Ministry of Power, Government of India vide its letter No. 25-17/43/2025-PG dated 05.05.2025
had granted prior approval under section 68(1) of the Electricity Act, 2003 for overhead line covered under the
transmission scheme, “Transmission system for providing connectivity to M/s ABC CT RE Park (01) Pvt. Ltd. for its
250 MW wind power project in Kurnool District, Andhra Pradesh”.

M/s ABC CT RE PARK (01) Private Limited had published notice for transmission scheme in local newspapers
The Hindu (in English) dated 24.08.2025, Daily Hindi Milap (in Hindi) dated 24.08.2025 and Andhrajyothy (in Telugu)
dated 24.08.2025 and in Weekly Gazette of India dated 13.09.2025 for the general public to make observations/
representations on the proposed transmission route within two months from the date of publication. Subsequently, M/s
ABC CT RE PARK (01) Private Limited has submitted an affidavit dated 17.03.2026 declaring that no observation/
representation was received within two months from the date of Publication in the Newspaper/official Gazette of
Government of India.

And now the applicant has requested to confer upon him, all the powers under section 164 of the Electricity
Act, 2003, which the telegraph authority possess under the Indian Telegraph Act, 1885 with respect to the placing of
telegraph lines and posts for the purpose of a telegraph established or maintained by Government or to be so established
or maintained for laying of electric lines under the transmission scheme “Transmission system for providing
connectivity to M/s ABC CT RE Park (01) Pvt. Ltd. for its 250 MW wind power project in Kurnool District, Andhra
Pradesh.” The following overhead line is covered under this scheme:
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(i) Intermediate substation of M/s ABC CT RE Park (01) Pvt. Ltd (Generation Switchyard located at Hebbatum Village,
Holagunda Taluk, Kurnool District, Andhra Pradesh) - Pooling Station of M/s ABC Cleantech Pvt. Ltd. (Generation
Switchyard located at Yedavali Village, Maddikera Taluk, Kurnool District, Andhra Pradesh) —400 kV S/c line on D/c
towers.

The transmission line covered under the above scheme will pass through, over, around and between the following
villages, towns and cities of Andhra Pradesh:

Sr. Name of the Villages Tehsil District State
No
1. | Peddagonahalu, Hebbatam Holagunda
2.| Chyagi, Narayanapuram, Naganadhanahalli, Dhanapuram Adoni
i _ i Andhra Pradesh
3.| Tikkanna Kottala,Madiga kottala, Molagavalli, Peddahoturu,  |Alur " |
urnoo

Marakattu, Manikurti, Katariki, Musanahalli, Kammarachedu,

Kurukunda, Angasakallu, A Gonehal, Hulebeedu
4. | Joharapuram, Chinnahoturu, Nagarur, Aspari, Chigili Aspari
5. | Bommanapalli,Hampa, Peravali, Edavalli, Bojjunayanipeta, Maddikera (east)

Buruzula, Maddikera West, Maddikera North, Maddikera Agra

haram, Maddikera East,
6. | Hosur Pattikonda
7.| Ramapuram Tuggali
8. | Gundala, Gundala Tanda, Monditurukala kottala, Dosaludiki, (Guntakal Anantapur

Nakkanadoddi, Kasapuram

Now, after careful consideration, Ministry of Power, Government of India, under section 164 of the Electricity

Act, 2003, confers all the powers to M/s ABC CT RE PARK (01) Private Limited for laying above overhead
transmission line, which telegraph authority possesses under the Indian Telegraph Act, 1885 with respect to placing of
telegraph lines and posts for the purposes of a telegraph established or maintained, by Government or to be established
or maintained subject to following terms and conditions for installing the above mentioned line, namely:

The approval is granted for 25 years.

The Applicant shall have to seek the consent of the concerned authorities i.e., local bodies, Railways,
National Highways, State Highways etc. before erection of proposed line.

The Applicant shall have to follow regulations/ codes of the Appropriate Commission regarding transmission,
O&M, open access, etc., framed under the Electricity Act, 2003.

The Applicant shall operate the line after approval of Electrical Inspector / Chief Electrical Inspector of Central
Government.

The approval is subject to compliance of the requirement of the provisions of the Electricity Act, 2003 and the
rules made there under by the applicant.

M/s ABC CT RE PARK (01) Private Limited shall have to submit the requisite clearances to Central Electricity
Authority after obtaining the same from concerned authorities like Civil Aviation, Defense etc., at the time of
Electrical Inspection.

[F. No. 25-16/42/2026-POWER GRID(MoP)]
M.V.N. VARA PRASAD, Under Secy. (PG)
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